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Amendment of Delhi Rent Contro} Act
to prevent summary eviction of
Tenants

5665. SHRI KISHORE LAL: Will
the Minister of WORKS AND HOUS-
ING AND SUPPLY AND REHABILI-
TATION be pleased to state:

(a) whether rents in Delhi and New
Delhj regions have been exhorbitantly
increased during the emergency
months;

(b) whether amendment to the
Delhi Rent Control Act allowing all

landlords and house owners to sum-
marily evict tenants on the plea of
personal use of the tenement has led
to enormous difficulties to tenants;
and

(¢) whether Government propose
to reverse the amendment since it
has not helped the Government to
force officials ang employees owning
houseg out of the Government tene-
ments at subsidised rents but has led
to harassment of all tenants in Delhi
and New Delhi?

THE MINISTER OF WORKS AND
HOUSING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Government have sesn
reports to that effect.

(b) Some representations have been
received from tenants stating that the
amendment has created difficulties for
them.

(¢) The present provisions of The
Delhi Rent Control Act, 1958, includ-
ing those made as a result of the
Delhi Rent Control (Amendment)
Act 1976, are being reviewed.

Imbalance in Agricultural Growth

5666. SHRI KISHORE LAL: Wil
the Minisfer of AGRICULTURE AND
IRRIGATION be pleased to state:

(a) names of districts, statewise,
which have achieveq more than five
per cent growth rate in Agriculture
since jntroduction of New Agriculture
Strategy in 1966;

(b) whether High Yielding Variety
Programme was implemented in these
districts and whether it had 1led to
heavy regional imbalance in agricul-
tural growth during the last decade;
and





